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ORDER

Counsel for Petitioner present and submitted that he has already complied with
the provision of section 9(3)(b)and(c) of I&B Code, 2016. As per the previous
order, he has sent a notice to the Corporate Debtor which could not be delivered
and returned with an endorsement ‘left’. Counsel for Petitioner submitted that
the matter was filed before the Hon’ble High Court of Madras and at that point
of time Counsel for Respondent caused his appearance in the matter. At request,
time is enlarged with a direction to the Counsel for Petitioner to send a private
notice to the Counsel for Respondent and submit the proof of the same on or

before the next date of hearing. Put up on 10.08.2017 at 10.30 A.M.
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